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Hon. nx, Dustic® U,C, Srivastava, V, C

Hon. nr» S»R» Adioa* Plgmber(A)

(By Hon. Hr, ^^ati c« U» C, Sri vast aua, V, C.)

Thisreviftu application is directed against

^ the judgsment and order dated 30.7.93. The case uas
hearth and disposed of aftar. hearing the counsel

for the parties and considasring the facts. The

scope of review application is limited* On behajlf

of Union of India two more errors have been pointed

out in the judgement, Tha first so called error is

so pointed that the Tribunal's observations regarding

tha acceptance of option exercised by the anplicant

is not correct and as a matter of fact the option

uas not accepted. Even if, tha option uas not

accepted and there is no error in narration of fact

the conclusion, not haiving baen based as it the same d:

does not effect the conclusions arrived at and as

such it cannot bo a ground for revieu). The othsr

iW so called error uhich has been pointed out that
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the Tribunal has urongly us«d t he uor d* fitra«nt *« As a

matter of fact the screaming according to the resradj

application uas not for the purposes of fitment in the

neu grade but th® screening uas for the purposes of

finding out as to whether a- particular staff' artist

Uas to be alloued to come over of the neu terms and

conditions sr ^noi and not only for the purposes of grade.

The screening uas to be done regarding the neu terms and

conditions and grade. This itself inclu^eil fitment 6f

a person in the particular grade and ues exclurfed from

merely because, of the uorrf fitmenthaa been use^
tl-ffl phrasB/wiex)Xt5iK»axjaH^X8aisnixts(i;8Wjix5iiRj(!xgxaJ^»

by condensing it neu terras and ccnrfitions and grade

uill not change any legal and factual position*

Adcorsiingly thare appfsars no arror which eoulirf be ^aid

to be apparent on the face of ths record, .as such this

reviu application has no merit and it is dismissed.

nember(A)^ Vice Chairman

Dated; 16.3.1993
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